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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Originat Jurisdiction)

WEDNESDAY, THE TENTH DAY OF JULY
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION NO: 17532 OF 2024

Between:

AND

1.

Mohammed Taha, S/o [\/ohammed Abdul Azhar Aged 17 years occ Student,
being minor.rep by his Naturar guardian and Fathei Moharirmed AbduiAzh;i
5/o late Mohammed Abdul Waheed, aged 54 years occ.Business R/o 19_4-
14l2lbl8, Yousfan Gulshan Colony, Airp5rt Road', Bandlaguda, Hyderabad

...PETITIONER

The Union of lndia, Rep. by-its_Secretary, Department of Higher Education,
Ministry of Education, C-tCiO, Sastry enii/in,'Ne; Delhi.

National Medical Commission, Rep. by its Chairman, pocket .14, Section B
Dwaraka Phase I New Delhi '1 i0077.

National Testhg Agency, Rep. by rts Director General C-2Ot1A1B, Sector 62,
llT K Outrich Center Noida.

...RESPONDENTS

Petition under Article 226 of rhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction, more particularly one in

the nature of writ of [\i'landamus to declare the inaction of the respondents in

considering the petitioners representation dt 1 g-6- 2024 in updating the

reservation category of the petitioner in NEET Application for the academic year

2024-25 as OBC (BC-E)as other backward class as arbitrary, illegal,

u nconstitutional and violative of Article 14,21A of the constitution of lndia. and
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consequently direct the responcients to update the application of the petitioner as

oBC (BC-E) category in the NEET apprication for the academ ic year 2024-25 in

reservation column pursuant to the representation dt 181612024.

lA NO: 1 oF 2024

Petition under section 'l 51 cpc praying that in the circumstances stated

in the affidavit fired in support of the petition, the High court may be preased to

issue lnterim directions to the respondents 2 and 3 to consider the

representation of the petition er dt 1g/612024 for considering the reservation of

the petitioner under oBC (BC-E) category for the NEET apprication for the

academic year 2024-25, pending disposal of the writ petition.

Counsel for the Petitioner: SRI RAJAGOPALLAVAN TAyl

Counsel for the Respondent No.1 & 3: SRI GADI PRAVEEN KUMAR,
DEPUW SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.2: - - - -

The Court made the following: ORDER
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THEHO N'BLET HE CHIEF II]STICE ALOKARAI) HE

AND

THEHON'BLE SHRI II]STICE ANILKUMARTU
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ORDEfu (Pet the Hon'ble the Chief Ju:tie Alok Aradhe)

Mr. Raiagop allavan Tap, learned counsel for the

petitioner.

Mt. Gadi Praveen Kumar, learned Deputy Solicitor

General of India apPears for respondents No.1 and 3'

In this writ petitiorl, the grievance o[ the petitioner

pertains to inaction on the Patt of National Testing

Agency (respondent No.3) ln not considering the

representations dated 18-06.2024 and 08'01 '2024

submitted by the petitioner

-) Facts giving rise to h,ling of this writ petition briefly

stated are that the petitioner had submitted application

fortn on 16'h March, 2024 for appearing in NE'ET(IJG)

examination, which was scheduled to be held
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o11 05.05.2024. In the aforesaid application, the petitioner

described hirnself as belonging to General Categorl. As

per the schcdule of National Testing Agency, the

appJication fortns submitted by the candidates could be

corrected upro 12'h April, 2024. The petitioner did not

take any steps for correction of his social status in the

applicarion form submitted by him.

4. Thereafter, the petitioner appeared in the

examination o105.05.2024 and waited for the resulrs to be

declared, which were declared on 04.06.2024. After

declaration of the results, the petitioner submitted a

tepresentation on 18.06.2024 to the National Testing

Agencl, to update his social status in the NEET (UG)

examination. The petitioner later submitted another

representation on 08.07.2024. However, thc

representations submitted by the petitioner failed to
l
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representations submitted by the petiuoner fatled to evoke

any response. Thereupon, this petition has been filed'

5. Learned counsel for the petitioner submitted that the

petitioner was not aware that he belongs to OBC category

and therefore, he could not mention his caste as 'OBC' in

the application form submitted by him'

6 On the other hand, learned Deputy Solicitor General

of India submits that the petitioner had filled in the form

on 1,6.03.2024. Thereafter, he was given sufficient time

till 12'h of April, 2024 to correct the entry made in the

application form. It is further submitted that the

petitioner had waited tjll the declaration of the results and

thetefore, he is not entitled to any relief'

1. We have considered the rival submissions made on

both sides and have Peruse the record.
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8. The
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petitioner submitted the application for:rn

on 1.6.03.2024 and he was given time till 12.04.2024 to

correct the entries made in the application form. However,

the petitioner did not choose to avail of the said

opportunitv and appeared in the examination without any

protcst. The petitioner waited for declaration of results

and after 12 days of declaration of the results, he

submittecl a representation seeking to update his social

status ifl rhe NEE'I (UG) Examination. In the absence oF

anl. provision, no such prayer for changing the social

status/caste of a candidate in the appl-ication form,

especially after thc examination has been held and rhe

results have been declared, can be entertained. In the

absence of any statutory right in favour of the petitioner

for change of his social status/caste, no writ oFmandamus

can be issued to the respondents. The conduct of the

.
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petitioriet, in the facts and circumstances of the case,

disentitles him to any relief in exercise of this Court's

extraordinary iurisdiction undet Article 226 of the

Constitutioo of India

9. In the result, the Nfrit Petition fails and is hereby

dismissed. No costs

As a sequel, miscellaneous petiuons, pending if any,

stand closed
sd/-v. KAvlrHA ,/
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IHIGH COURT

DATED:1010712024

ORDER

WP.No.17532 ot 2024

DISMISSING THE WRIT PETITION
WITHOUT COSTS
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